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INTRODUCTION 

I, the Chairperson of the Committee on Government Assurances (2022-2023), having 

been authorized by the Committee to submit the Report on their behalf, present this Eighty-

Second Report (17th Lok Sabha) of the Committee on Government Assurances. 

2. The Committee on Government Assurances (2022-2023) at their sitting held on 23 

November, 2022 inter-alia considered Memorandum Nos. 02 to 21 containing requests received 

from various Ministries/ Departments for dropping of 25 pending Assurances and decided to 

pursue 06 Assurances. 

3. At their sitting held on 07 February, 2023 the Committee on Government Assurances 

(2022-2023) considered and adopted this Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of the Report. 

NEW DELHI; 
D 1 February, 2023 

18 Magha, 1944 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 



REPORT 

While replying to Questions in the House or during discussions on Bills, 

Resolutions, Motions, etc., Ministers sometimes give Assurances, undertakings or 

promises either to consider a matter, take action or furnish information to the House at 

some later date. An Assurance is required to be implemented by the Ministry concerned 

within a period of three months. In case, the Ministry finds it difficult to implement the 

Assurance on one ground or the other, it is required to request the Committee on 

Government Assurances to drop the Assurance and such requests are considered by the 

Committee on merits and decisions taken to drop an Assurance or otherwise. 

2. The Committee on Government Assurances (2022-2023) considered Twenty 

Memoranda (Appendix-I) containing requests received from various 

Ministries/Departments for dropping of 25 pending Assurances at their sitting held on 

23 November, 2022. 

3. After having considered the requests of the Ministries/Departments, the 

Committee are not convinced with the reasons furnished for dropping of the following 

06 Assurances:-

I SI. SQ/USQ No. & Date Ministry Subject 

~ Q No. 3690 Ports, Shipping and Container Business 
ed 08.12.2016 Waterways (Appendix -II) 

i--- I USQ No. 2893 12. Ports, Shipping and National Port Grid I dated 05.08.2021 Waterways (Appendix -III) 

I 3. 
-

USQ No. 1106 Environment, Forest and Malabar Wildlife Sanctuary 

I dated 18.09.2020 Climate Change (Appendix -IV) 

14. USQ No. 3482 Finance (Department of IMA Jewellery Case 

L dated 15.07.2019 Financial Services) (Appendix -V) 
I 
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SI. SQ/ USQ No. & Date Ministry Subject 
No. 

5. SQ No. 81 Communications Digital Transactions 
dated 08.02.2017 (Department of (Appendix -VI) 
(Supplementary by Shri Telecommunications) 
Ninong Ering, M.P) 

6. SQ No. 384 Texti les Status of Sericulture 
dated 19.07.2019 (Appendix -VII) 
(Supplementary by Shri 
Naranbhai Kachhadiya, 
M.P.) 

4. The details of the Assurances arising out of the replies and the reason(s) 

advanced by the Ministries/Departments for dropping of the above mentioned 06 

Assurances are given in Appendices -II to VII. 

5. The Minutes of the sitting of the Committee dated 23 November, 2022, 

whereunder the requests for dropping of the Assurances were considered, are given in 

Appendix- VIII. 

6. The Committee desire that the Government should take note of the Observations 

of the Committee as contained in Annexure-II of Appendix- VIII and take appropriate 

action for implementation of the Assurances expeditiously. 

NEW DELHI; 

or February, 2023 

18 Magha, 1944 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 



Appendix- I 
COMMITTEE ON GOVERNMENT ASSURANCES (2022-2023) 

Statement showing summary of requests received from various Ministries/Departments 
regarding dropping of Assurances and considered by the Committee on 23 November, 
2022 

SI. Memo Question/ Ministry 
No. No. Discussion 

- ---
1 2 

2 3 

3 4 

4 5 
I 

5 6 

6 7 

Referen ces ---
USQ No. 806 

12.2021 dated 02. 
Petroleum and 
Natural Gas 

USQ No. 3690 Ports, Shipping 
dated 08. 

USQ No. 
dated 05. 
USQ No. 

12.2016 and Waterways 

2~93 Ports, Shipping 
08.2021 . and Waterways 
1985 Road Transport 

dated 09 12 2021 and Highways 
(i) USQ No. 15 Law and Justice 
dated 18.07.2018 

(ii) USQ No. 1463 
dated 19.12.2018 

(iii) USQ No. 4054 
dated 17.07.2019 
(i) USQ No. 2334 Finance 
dated 13.12.2021 

(ii) USQ No. 2455 
dated 13.12.2021 

(iii) USQ No. 2475 

Department 

Department of 
Legal Affairs 

Department of 
Economic Affairs 

Brief Subject 

Ethanol Prices 

Container Business 

National Port Grid 

Conversion of SHs 
into NHs in Kerala 

-
(i) Integrated 
Legal Division 

(ii) Integrated 
Legal Division 

(iii) Integrated 
Legal Division 
(i) Regulating 
Cryptocurrency 

(ii) Impact of 
Cryptocurrency 

(iii) Complaints of 

_. 

I 

I 

I 

dated 13.12.2021 I Digital Currencies~ 
' 7 8 USQ No. 1106 Environment, Malabar Wildlife 

dated 18.09.2020 Forest and Sanctuary 
Climate Change 

8 9 USQ No. 5734 Electronics and Delay in Data 
dated 06.04.2022 Information Protection Bill 

Technology 

I 



SI. Memo Question / Ministry Department Brief Subject 
No. No. Discussion 

References 
9 10 USQ No. 3482 Finance Department of IMA Jewellery Case 

dated 15.07.2019 Financial 
Services 

10 11 USQ No. 784 Finance Department of Virtual Currencies 
dated 07.02.2022 Economic Affairs 

11 12 USQ No. 1084 Petroleum and Exit From Oil 
dated 26.07.2021 Natural Gas Business 

12 13 USQ No. 527 Road Transport Construction of 
dated 22.07.2021 and Highways New NH 

13 14 USQ No. 2162 Agriculture and Department of Zero Budget 
dated 15.03.2022 Farmers Welfare Agriculture Natural Farming I 

Research & 
Education I 

14 15 USQ No. 2180 Law and Justice Legisla tive Electoral Bribery as 
I 

dated 15.03.2017 Department Cognisable Offence 
15 16 USQ No. 3004 Petroleum and Manufacturing of 

dated 16.12.2021 Natural Gas Bio-Ethanol I 
16 17 USQ No. 4473 I nformation and Amend.ment in I 

I dated 20.03.2020 Broadcasting Cable Television 

I Networks 
Regulation Act j 

17 18 SQ No. 81 Communications Department of Digital 
I dated 08.02.2017 Telecommunicati - Transactions 

(Supplementary by ons 
Shri Ninong Ering, 
M.P.) 

18 19 USQ No. 2929 Railways Dedicated Freight 
dated 11.03.2020 Corridor 

19 20 SQ No. 384 dated Textiles Status of 
19.07.2019 Sericulture 
(Supplementary by 
Shri Naranbhai 
Kachhadiya, M.P.) 

20 21 (i) SQ No. 4 Railways (i) Crimes in Trains J 

dated 19.11.2009 

( ii) USQ No. 1618 
(ii) Crimes in 
Moving Trains 

dated 13.02.2019 
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Subject: 

LO/( SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. -~ 

Request for dropping of Assurance given in reply to Unstarred Question 
No. 3690 dated 08.12.2016 regarding "Container Business". 

On 08 December, 2016, Shrimati Vasanthi M., M.P., addressed an Unstarred 
Question No. 3690 regarding Container Business to the then Minister of Shipping 
(now Ministry of Ports, Shipping and Waterways). The text of the Question along 
with the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of Shipping (now Ministry of Ports, 
Shipping and Waterways) within three months from the date of the reply but the 
Assurance is yet to be implemented. 

3. In this regard, the Ministry of Ports, Shipping and Waterways vide O.M. No. H-
11016/18/2016-PD-VI(PD-IV) dated 16.03.2022 have stated as under:-

"With regard to development of Vizhinjam Port, it is stated that the 
construction commenced in December 2015 and the project was scheduled for 
completion in December 2019. However, due to delay Tn the construction of 
breakwater, the completion of the port project is delayed, due to which · 
progress of other project activities are also affected. About 18 working months 
(with 8 working months in a year) are further required to complete the 
pending works. 

As regards development of new Major Port at Enayam in Tamil Nadu, due to 
continued protests from fishermen groups and local public, an alternative site 
was identified at Kanniyakumari District. Expression of Interest (EOI) for 
developing a Transshipment Hub near Kanniyakumari on PPP mode was 
invited on 20.02.2021. However, since it has now been decided to make 
V.0.Chidambaranar Port as a Transshipment Hub Port, the EOI in respect of 
Kanniyakumari Port was cancelled on 19.03.2021. As such, it is not possible to 
fulfil the assurance." 

4. In view of the above, the Ministry, with the approval of the Minister of State· 
for Ports, Shipping and Waterways, have requested the Committee to drop the above 
Assurance. 

The Committee may consider. 

DATED:- t<6!1iJ2-•1'L 
NEW DELHI 

5 



-
GOVERNMENT OF INDIA 
MINISTRY OF SHIPPING 

LOK SABHA 

UNSTARRED QUESTION N0.3690 

TO BE ANSWERED ON 81
h DECEMBER. 2016 

CONTAINER BUSINESS 

3690. SHRIMA Tl VASANTHI M.: 

Will the Minister of SHIPPING be pleased to state: 
(a) whether it is a fact that India accounts for a mere 6% or the global container busi ness ; 

(b) i r so, the dctai Is thereof; 
(c) the dctai Is of container usage rate in percentage terms for shipping of various categories 

of items/cargo during each of the last three years and the current year, category-wise; and 
(d) the steps taken by the Government to improvc the container business'! 

ANSWER 
MINISTER OF STATE IN THE MINISTRY OF SHIPPING 

(SHRI MANSUKH L. MANDAVIYA) 

(a}to(d): In terms of data available from United Nations Conference on Trade and Development (UNCTAD) 
Report, the share of India's Container Business in Global Container Business· is roughly 2%. The 
details of container usage rate in percentage terms for shipping or various categories or items/cargo 
during each of last three y1.:an; and current year up to October. :w 16, eargo-wis1.: is given below: 

(In 000 Tonm:s) 

2013-14 2014-15 2015- 16 2016-17* 
Commodities Upto Oct. 2016 

Tonnage % Share Tonnage % Share Tonnage % Share Tonnage % Share 
POL Crude+ 187254 33.71 188771 32.47 195941 32.31 122038 32.98 Product 
Iron Ore** 26222 4.72 17909 3.08 15354 2.53 20898 5.65 . -

rcrtilizcr 13724 2.47 16196 2.79 15898 2.62 9360 2.53 -
Coal - Therma l 71641 12.90 85339 14.68 98603 16.26 56056 15. 15 

-~ 

- CokinJ.\ 32751 5.90 32525 5.59 27352 4.51 28589 7.73 
Container 11467 1 20.64 119443 20.55 123119 20.30 72004 19.46 
-Tonna~c - - --Tl::.Us 7457 - 7960 - 8197 - 4923 -
Other Misc. 109224 19.66 121161 20.84 130198 21.47 61102 16.51 ,_ - r-· 
TOTAL 555487 100.00 581344 100.00 ~06465 100.00 370047 100.00 

( *) Pro' isional 
( ... ) lncltttks pd leis also 

... 
Government is regularly monitoring the Port modernization & infrastructure pro1ccts for increasing 1hc 
capacity of the pons and lo bring them to international standards through construction &modernisation of 
berths. inswllation or state or a11 equipment for handling Containers and dn:dging projects t1..> 
uccommodalc large size contain~r vessels al major pons. For giving boost to Container business. the 
Government is contemplating development and setting up of transshipment ports at Enayam and 
Vizhinjam. 



-

Subject: 

LOKSABHA SECRETARIAT 
COMMITTEE ON GOVERNMENTASSURANCES BRANCH · 

MEMORANDUM No. 4-

Request for dropping of Assurance given in reply to Unstarred Question 
No. 2893 dated 05.08.2021 regarding "National Port Grid". 

On OS August, 2021, Shrimati Shardaben Anilbhai Patel and Shrimati Rita 
Bahuguna Joshi, M.Ps., addressed an Unstarred Question No. 2893 regarding 
National Port Grid to the Minister of Ports, Shipping and Waterways. The text of the 
Question along with the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by tne Minister of Ports, Shipping and Waterways within 
three months from the date of the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Ports, Shipping and Waterways vide O.M. No. H-
11016/07/2021-IPRCL dated 19.04.2022 have stated as under:-

"This Ministry has earlier constituted a committee for development of Non 
Major Port. The committee deliberated on the matter of repealing the very old 
Indian Ports Act, 1908 with contemporaneous, modern and dynamic legislation 
to enable sustainable growth and development of all Ports in India (both Major 
and Non Major) in line with the country's international obligations. Now this 
Ministry is going to repeal the Indian Ports Act, 1908 and working on a new 
Indian Ports Act - 2022. Cabinet Note on new Indian Ports Act, 2022 will be 
finalized shortly. There is no further role of the committee." 

4. In view of the above, the 'Ministry, with the approval of the Minister of State 
for Ministry of Ports, Shipping and Waterways, have requested the Committee to 
drop the above Assurance. 

The Committee may consider. 

DATED:- l~\11\2._)22 -
NEW DELHI 

l 



GOVERNMENT OF INDIA 
MINISTRY OF PORTS, SHIPPING AND WATERWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 2893 

TO BE ANSWERED ON 5TH AUGUST, 2021 

NATIONAL PORT GRID 

2893. SHRIMATI SHARDABEN ANILBHAI PATEL: 
SHRIMATI RITA BAHUGUNA JOSHI: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleased to state: 
tra:l. tjffi Q~ctt::"i ~ \Jtcti:f I•f~ 

(a) whether the Government has formulated any specific proposal/ policy/ plan/ 
strategy/scheme to develop a National Port Grid connecting the big and small ports of 
the country: 

(b) if so, the details along with the beneficial outcome thereof and if not. the 
reasons therefor; 

(c) whether it will have any environmental impact and if so, the details thereof; and 

(d) whether such a move will require creation of additional infrastructure and if so, 
the details thereof? 

ANSWER 

MINISTER OF PORTS, SHIPPING AND WATERWAYS 
{SHRl SARBANANDA SONOWAL) 

(a) to {d) The Ministry constituted Maritime States Development Council (MSDC) in 
the year 1997 for creating a synergy between Major Ports and Minor Ports. It is an Apex 
Advisory Body for the development of Maritime Sector which aims to ensure integrated 
development of Major and Non-Major Ports. MSDC monitors development of Minor 
Ports, Captive Ports and Private Ports in the Maritime States with a view to ensure that 
their integrated development w1th Major Ports and to assess their needs of other 
infrastructure requirements like Roads, Rail. IWT and make suitable recommendation to 
the concerned Ministries/Departments .. In _ order to synergize th~ a_::ti~itie_? ._b~w_een 

Major Ports and Non-Major Ports. a Committee has been constituted in the Ministry. . . 
The committee has been entrusted with responsibility to analyze the prospects and 
s_upport required by non:0perational non-major ports for their development into 
operational port. - - ---

***** 



LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 8 

Subject: Request for dropping of Assurance given in reply to 
Unstarred Question No. 1106 dated 18.09.2020 regarding "Malabar 
Wildlife Sanctuary". 

On 18 September, 2020, Shri M. K. Raghavan, M.P:, addressed an 
Unstarred Question No. 1106 regarding "Malabar Wildlife Sanctuary" to the 
Minister of Environment, Forest and Climate Change. The text of the Question 
alongwith the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Environment, 
Forest and Climate Change within three months from the date of reply but the 
Assurance is yet to be implemented. 

3. In this regard, the Ministry of Environment, Forest and Climate Change 
vide O.M. F. No. 17-1/2021-WL dated 12 September, 2022 have stated as 
under:- . 

"It is informed that the draft notification of 'Malabar Wildlife Sanctuary' 
has been expired on 31.07.2022 and therefore no further action arise on 
the said notification." 

4. In view of the above, the Ministry, with the approval of the Minister of 
State for Environment, Forest and Climate Change, have requested the 
Committee to drop the Assurance. 

The Committee may consider. 

Dated:- \ 8\ 11\2,)2 2... 

New Delhi 

4 



GOVERNMENT OF INDIA 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

LOK SABHA 
UNSTARRED QUESTION NO. 1106 
TO BE ANSWERED ON 18.09.2020 

Malabar Wildlife Sanctuary 

1106. SHRI M.K. RAGHAVAN: 

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state: 

(a) whether the Government is aware of the threats faced by over two lakh people inhabited 
around the Malabar Wildlife Sanctuary of Kozhikode in view of the recent orders and 
notifications issued in this regard; 

(b) the steps taken by the Government to tackle grievances of such inhabitants living in the 
surrounding areas of the Sanctuary; and 

(c) the further steps taken by the Government to ensure peace and harmony for the human 
settlements and safety of wild animals? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE 
(SHIU BABUL SUPRJYO) 

(a) & (b) Ministry of Environment, Forests and Climate Change hasrecently issued draft 
notification for Eco-sensitive Zone (ESZ)ofMalabar Wildlife Sanctuary based on 
the proposal of State Govcmmcntof Kera la vi de S.O. 2634(E) dated 05.08.2020. 
An area lo an extent varying from 0 (zero) to 1.0 kilometre around the boundary 
of Malabar Wildlife Sanctuary has been proposed as ESZ which mostly includes 
Reserved forests, Kutyadi Hydro Electric Project and rest being non forest area 
having few human habitations in 13 villages having a total population of about 
10000, the land mostly includes plantations such as rubber and coconut which 
are permitted in the ESZ area. There is a provision for submitting grievances and 
remarks in connection to the draft notification within 60 days from the date of 
issue of draft notification. The final notification will be issued only after I 
C.2._nsidering and studying all these ~611~\aintS Of remru·ks On the draft 
n~otificatioo. - - - ----- - - -- --

( c) The important steps taken by the Government to ensure peace and harmony for 
the human settlements and safety of wild animals arc as fol lows: 

1. Financial assistance is provided to the State/Territory Governments 
under the Centrally Sponsored Schemes of Integrated Development of 

lo 



Wildlife Habitats, for providing better protection to wildlife including 
rare sp.ccies of animals, improvement of their habitat and to ensure 
harmonious existence of human settlements with wi Id animals. 

11. The local communities are involved in conservation measures through 
eco-development activities who help the forest department in protection 
of wildlife. 

111. Rare and endangered species found in India, like Tiger, Snow Leopard, 
Great Indian Bustard, Gangetic Dolphin, Dugong, etc. have been listed in 
Schedule-1 of the Wild Life (Protection) Act, 1972, thereby providing 
them highest degree of protection. 

1v. The Wild Life (Protection) Act, 1972 provides for stringent punishment 
for violation of its provisions. The Act also provides for forfeiture of any 
equipment, vehicle or weapon that is used for committing wildlife 
offence(s). 

v. Wildlife Crime Control Bureau coordinates with State/UTs and other 
enforcement agencies to gather intelligence about poaching and unlawful 
trade in wild animals and animal articles. 

*** 



-
LOK SABHA SECRETARIAT 

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 
MEMORANDUM No. \<i 

Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 3482 dated 15.07.2019 regarding "IMA Jewellery 
Case". 

On 15 July, 2019, Shri Shivakumar C. Udasi, M.P., addressed an 
Unstarred Question No. 3482 regarding "IMA Jewellery Case" to the Minister 
of Finance. The text of the Question alongwith the reply of the Minister is as 
given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Finance 
(Department of Financial Services) within three months from the date of reply 
but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Finance (Department of Financial 
Services) vide O.M. F. No. 3/8/2019-BO.II dated 28 October, 2022 has stated 
as under:-

11SFIO has informed that as per information received by them from the 
investigation team, other law enforcement agencies are being actively 
pursued for obtaining documents/digital records. On receipt of the said 
documents, analysis/examination will be done. It may be emphasized 
that necessary investigative process is continuing. Further, purport of 
the original Parliament Question, was to primarily confirm whether any 
investigation is being conducted or not. This was replied in affirmative in 
the answer to the said Question. Details of the same have also been 
provided in the answer, as well as to the Lok Sabha Secretariat from 
time to time. As mentioned by SFIO above further analysis/examination 
will only be done on receipt of the said documents by SFIO from other 
law enforcement agencies." 

4. In view of the above, as no further action is pending as required in the 
said Question, the Ministry, with the approval of the Minister of State in the 
Ministry of Finance, have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- ts\n\z.,z.2-
New Delhi 

12-



GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF FINANCIAL SERVICES 
LOK SABHA 

UNSTARRED QUESTION NO. 3482 
ANSWERED ON MONDAY, JULY 15, 2019/ ASHADHA 24, 1941 (SAKA) 

IMA JEWELLERY CASE 

3482. SHRI SHIVAKUMAR C. UDASI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether I Monetary Advisory (IMA) Jewellery Fraud case came to light with an 
audio clip in Karnataka; 

(b) if so, the details thereof; 
(c) whether the Government tias conducted an investigation into the said case; and 
(d) if so, the details thereof? 

Answer 
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(SHRI ANURAG SINGH THAKUR) 

(a) to (b): The Directorate of Enforcement (ED) has informed that based on First 
Information Report (FIR) of Bangaluru Police, ED has registered a case against I 
Monetary Advisory Private Limited (IMA) and related entities under the Prevention of 
Money laundering Act. 2002. 
The Ministry of Corporate Affairs, Office of the Director General of Corporate Affairs 
(DGoCA) has informed that Registrar of Companies (ROC), Bangalore has ~eceived a 
complaint against a Limited Liability Partnership (LLP) namely IMAIP Bullion and 
Trading LLP registered with ~OC, Bangalore for collection of amount from public at 
large by inducting them as partners in the said LLP. 

(c) to (d): Based on the report of ROC Bangalore, the Ministry of Corporate Affairs 
(MCA) has ordered an investigation against IMAIP Bullion and Trading LLP. 

As per information received from the Government of Karnataka, a case has been 
registered and a Special Investigation Team (SIT) has been constituted for investigation 
of the aforesaid case. ,._ 

**** 

I :S 

( 



Subject: 

COMMITTEE ON GOVEnNMENT ASSURANCES BRANCH 
(LOK SABHA) 

MEMORANDUM No. \g 

Request for dropping of Assurance given in reply to Supplementary to 
Starred Question No. 81 dated 08 February. 2017 by Shri Ninong 
.E_ring,_ MP regardin_g "Qigital Trn11saction." 

On 08 February, 2017 Shri B. Vinod Kumar and Shri Suman Balka, M.Ps. 

addressed a Starred Question No. 81 to the Minister of Planning. The text of the 

Question along with the reply of the Minister is given in the Annexure. 

2. During discussion Shri Ninong Ering, M.P., raised the following Supplementary 

Question:-

"I would like to through you, tell the hon. Minister that 
communication in Arunachal Pradesh especially in places like 
Kra Daadi, Upper Subansiri, Upper Sinang, Anini and Anjaw is 
a very difficult thing. When we speak about Digital India, 
when we speak about the communication system itself, when 
we do not get any internet fadlity even in !tanager, the 
Capital of Arunachal Pradesh, I do not know how we are going 
to take up the schemes in the NITI Aayog through Digital 
India. What kind of provisions have you kept for our State 
Arunachal Pradesh and a!so the other parts of the North-
East?." 

3. In reply, the Minister of Planning (Shri Rao Inderjit Singh) stated as follows:-

"Bharat Net will connect around two and half lakhs Panchayats in 
the coming days. Though the villages are more, around six and half 
lakhs, but Panchayats are around total two and half lakhs and the 
Government of India proposes to connect these within two phases 
and Arunachal Pradesh will be taken as a priority under this 
project." 

14 



4. The above reply was treated as an Assurance by the Committee and required 

to be implemented by the Ministry of Planning within three months from the date of 

the reply but the Assurance is yet to be implemen.ted. 

5. The Ministry of Communications (Department of Telecommunications vide 

O.M. No. 30-307/2017-USF dated 31 July, 2017 had requested to drop the Assurance 

on the following grounds:-

"That on 19.07.2010 the cabinet approved a modified strategy for 
implementation of Bharatnet. As per the revised strategy, all the remaining 
GPs in the country w!ll be connected in Phase-JI which is targeted to be 
completed by March, 2019. Since, Phase II of Bharatnet Project will cover all 
the balance GPs in the country including all the remaining GPs of Arunachal 
Pradesh, it is requested that the Assurance may please be dropped. " 

6. The above request of the Ministry was not acceded to by the Committee at 

their sitting held on 04 December, 2019. The Committee accordingly presented its 5th 

Report inter-alia recommending the Ministry to pursue the matter vigorously by 

making concerted efforts and fulfill the Assurance at the earliest. The Committee also 

directed t~e Ministry to apprise the progress made in the matter. 

7. However, the Ministry of Communications (Department of 

Telecommunications) vide OM No. 30-307/2017-USOF dated 28 June, 2022 have 

again requested to drop the Assurance on the following grounds:-

"Bharat Net project is being implemented in a phased manner to provide 

broadband connectivity to all the Gram Panchayats (GPs) in the country 

(approx.2.5 lakh). As on 14.06.2022, 5,78,468 Km of Optical fibre Cable has 

been laid and 1,70148 GPs have been made service ready in the country 

progressively. 

On 30. 06.2021, Union Cabinet had accorded approval for revised 

implementation strategy of BharatNet through Public Private Partnership (PPP) 

mode in 16 States of the country including Arunachal Pradesh. Global Bids 
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-
were invited on 20.07.2021 for implementation under PPP model and opened 

on 27.01.2022/ however, no response was received. The Cabinet had also 

accorded in principle approval for extending BharatNet to cover all inhabited 

villages in the remaining States and UTs. A revised strategy is under 

preparation to enhance the viability of the PPP model. 

In Arunachal Pradesh under Phase-I of BharatNet Project all the 79 GPs have 

been made service ready. Under Phase-II. 690 GPs have been made service 

ready out of the 1079 GPs which were planned to be covered through satellite 

media. The remaining 638GPs and around 3749 village are planned to be 

cover under PPP model. 

As the scope of the BharatNet project has been extended to all the inhabited 

villages/ it will take more time for the completion of the project. " 

8. In view of the above, the Ministry, with the approval of the Hon'ble Minister of 

State for Communications, have requested to drop the above Assurance. 

The Committee may re-consider. 

NEW DELHI: 

DATED: \ 8I11' 2·~ ·z L 

... 



- GOVERNMENT OF INDIA 
MINlSTRY OJ<' PLANNING 

LOK SABHA 
STARRED QUESTION No. *81 

TO BE ANSWERED ON 08.02.2017 

DIGIT AL TRANSACTIONS 

*81. SHRI B. VINOD KUMAR: 
SHRI SUMAN BALKA: 

Will the Minister of PLANNING be pleased to state: 

(a) whether the NITI Aayog plans to rank States on the basis of digital transactions and if so, 
the details thereof; 

(b) whether the Aayog has asked the States to submit their digital transaction data; 

(c) if so, the details thereof and the response of the States thereto; 

(d) whether the NITI Aayog has also suggested to inccntivisc digital payments by promising a 
fixed incentive for individual and also for district collectors/district magistrates/deputy 
commissioners; and 

(e) if so, the details thereof along with the reaction of the Government thereto? 

ANSWER 

MINISTER OF STATE (INDEPENDENT CHARGE) FOR MINISTRY OF PLANNING 
AND MINISTER OF ST A TE FOR MINISTRY OF URBAN DEVELOPMENT AND 

MINISTRY OF HOUSING & URBAN POVERTY ALLEVIATION 

(RAO INDERJIT SINGH) 

(a) to (e): A Statement is laid on the Table.: or the House. 
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF LOK SABHA 
STARRED QUESTION NO. 81 * REGARDING "DIGIT AL TRANSACTIONS" RAJSE1 
BY SHRI B. VINOD KUMAR AND SHRI SUMAN BALKA DUE FOR ANSWER ON ogTtt 
FEBRUARY, 201 7. 

(a): It has been decided by NITl Aayog to rank the States/UTs on the basis of digital transactions. 
Details of the parameters arc being worked out. 

(b ): No, M.adam 

(c): Does not arise. 

(d) & (e): NITI Aayog had constituted a Committee of Chief Ministers on digital payments which 
submitted its interim report to Hon'ble Prime Minister on 24th January 2017. The Committee has, 

iriter-alia, recommended various incentives for consumers and merchants in the fonn of cash back 
on digital' spends, discounts on government. payments via digital means, incentives to banking 
correspondents (BCs) and small merchants for dig ital transactions. The interim report of the 
Committee of Chief Ministers on digital payments can be seen on 
http://niti,gov ln/writs;rc~iddi.!ai111c1?U~~· ...... _,!.!• , .... : v• ··: IA;(,:, J11 i ~ '. 

In order to attract general public and facilitate significant behavioural change among 

public towards digital transactions two major schemes - Lucky Grahak Yojana for consumers 
and Digi-Dhan Vyapar Yojana for merchants have been launched. Under the schemes, cash 

awards are given to consumers and merchants who utilize digital payment instruments for 
personal consumption expenditures. During 25th December 2016 to 301h January 2017, 5,91,145 
consumers and 35,000 merchants have won" prizes wo1th Rs. 97.07 crores for digital payments 
made through Aadhar Enabled Payment Syskm (AEPS), Unstructured Supplementary Service 
Data (USSD), Unified Payment Interface (UPI) and RuPay cards. 

To incentivize the Statcs/UTs for prornotion of digital transactions, it was decided that 
Central assistance of Rs. 50 crorc would hr provided to tlw districts for undertaking information, 
Education and Communication (IEC) activities to bring 5 crore Jan Ohan accounts to digital 
platform. The fund allocation is based on propo1tion of Jan D~an accounts of all States/UTs. 

Under the scheme an incentive @ Rs. 10/- is provided for every individual who has transited to 

digital payment mode and undertaken at least two successful transactions by any of the five 

digital payments modes viz: UPI, Rupay I Debit I Credit I Prepaid Cards, AEPS, USSD and£-
Wallets. An amount of Rs. 13.32 crore has so far been released to 460 districts as first installment. 

********** 



(Q. 81) 

SHRI NINONG ERING: Madam Speaker, I am very grateful to you that you have 

given me an opportunity to ask a question on digital transactions. 

I would like to, through you, tell the hon. Minister that communication in 

Arunachal Pradesh especially in places like Kra Daadi, Upper Subansiri, Upper 

Siang, Anini and Anjaw is a very difficult thing. When we speak about Digital 

India, when we speak about the communication system itself, when we do not get 

any internet facility even in Itanagar, the Capital of Arunachal Pradesh, I do not 

know how we are going to take up the schemes in the NITI Aayog through Digital 

India. What kind of provisions have you kept for our State Arunachal Pradesh and 

also the other parts of the North-East? 
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SHRI M.B. RAJESH : Madam Speaker, through you I would like to seek a reply 

from the hon. Minister regarding a serious issue related to the security of digital 

transactions. 

Madam Speaker, recently about 32 lakh credit and debit cards were blocked 

by the State Bank of India, ICICI, HDFC and Axis Bank. Further, personal details 

including those related to AADHAAR and PAN cards of 70,000 lakh people 

appeared in the social media. All th is goes to show the serious lapses existing in 

cyber security. Further, we do not have a regulator and we do not have a grievance 

redressal mechanism in this sphere. A lot of people including some of our 



colleague MPs and top bureaucrats lost their money in this process. . .. 

(Interruptions) Not including me but many of my colleagues lost money. Even 

money was withdrawn from abroad. 

Madam Speaker, I would like to know from the hon. Minister what 

measures are already taken by the Government and in this serious scenario what 

new measures the Government proposes or intends to implement in order to ensure 

security of digital transactions. 

RAO INDERJIT SINGH: Madam, I empathise with the hon. Member regarding 

digital security. There is no system which is 101 per cent foolproof. But India is a 

software rich country. 

Our professionals have gone even outside the country and made a name for 

themselves in America and Europe. So, whatever lacuna is there in the digital 

cyber security will be filled by Indians within India. The Information Technology 

Ministry is quite aware of the concerns that have been expressed by the hon. 

Member. I can only assure him that they are looking into it and all the loopholes 

that are there in the cyber security at present and which are likely to occur in 

future will be addressed by the Information Technology Ministry itself Some 

measures have already been taken, like encryption of cards and Aadhar-enabled 

payment system which has retina and thumb impression with which you can 

withdraw money. Security features have already been incorporated in all these 

four verticals but still if there are some verticals which have not been able to 

perform as per expectations, those loopholes have to be plugged and the 

Information Technology Ministry is in the process of doing so. 
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HON. SPEAKER: Shri T. Radhakrishnan. Not present 

Shri S.R. Vijayakumar. Not present 

Now, the hon. Minister. 
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Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. } o 

Request for dropping of Assurance given in reply to Starred Question No. 
384 dated 19 July, 2019 (Supplementary by Shri Naranbhai Kachhadia, 
MP) regarding "Status of Sericulture". 

On 19 July, 2019, Shri Naranbhai Kachhadiya and Shri Parbatbhai Savabhai Patel, 
M.Ps., addressed a Starred Question No. 384 to the Minister of Textiles. The text of the 
Question along with the reply of the Minister is given in the Annexure. 

2. During the discussion, Shri Naranbhai Kachhadia, M.P., raised the following 
Supplementary Question to the Minister of Textiles:-

"! would like to know from the Hon'ble Minister that due to the lack of 
compatibility of the environment of our Gujarat, either silk is not being produced, 
or due to lack of knowledge of the business of sericulture among the farmers, it 
is not being produced. If it is so, is there any plan made by the government to 
promote sericulture business in Gujarat?" 

3. In reply, the Hon'ble Minister of Textiles stated as follows:-

"At present, there is a defunct silk farm in Navsari, which Central Silk 
Board is trying to revive and is in talks with the Gujarat Government". 

4. The above reply was treated as an Assurance by the Committee and required to 
be implemented by the Ministry of Textiles within three months from the date of the 
reply but the Assurance is yet to be implemented. 

5. In this regard, the Ministry of Textiles vide O.M.No H-11016/07 /2019-Silk dated 
11 January, 2022 and 11th October, 2021 has stated as under:-

"As a part of CSB interventions for popularizing eri silkworm culture in Gujarat, a 
Scientist and technical personnel from REC-Fatehpur (U.P.) were deputed to 
Haripur village (Subarkantha Distt.) on 21st Sept., 2Q21. Proper hand holding is 
being provided to carry out the eri silkworm rearing with recommended package 
of practices and improved techniques in the village. A total of 625 dfls 
(25dfls/farmer) are provided to the castor farmers for eri cultivation currently, 
the castor farmers are conducting eri silkworm rearing under the supervision of 
CSB staff. Central Silk Board will continue to support introduction of eri culture in 
Gujarat by providing technical support to the castor farmers from supply of seed 
to sale of silk cocoons. Successful introduction & expansion of eri culture 
especially in castor growing areas (Banskantha and Sabarkantha Distt., Gujarat) 
may require the support from allied state government personnel. However, 
farmer's response and the eri culture expansion may necessitate the utilization of 



the infrastructure already available with the erstwhile unit at Navsari (Gujarat) to 
facilitate continuous technical support for eri culture in Gujarat State." 

6. In view of the above, the Ministry, with the approval of the Minister of State for 
Textiles, has requested the Committee to drop the above Assurance .. 

The Committee may consider. 

DATED: 1'8 l1112ti22-
NEW DELHI 



LOK SABHA 
STARRED QUESTION No. *384 

TO BE ANSWERED ON 19.07.2019 

STATUS OF SERICULTURE 

*384. SHRI NARANBHAI KACHHADIY A: 
SHRI P ARB A TB HAI SA V ABHAI PATEL: 

Will the Minister of TEXTILES Cff"3f 1ffr 
be pleased to state: 

a) the status of sericulture in the country; 

b) the ranking of India in silk production in the world; and 

c) the manner in which the Government is encouraging production and export 
of more silk to benefit farmers ~ngaged in sericulture? 

~ 

ANSWER 
~J=MT (~~ \jjJ~a=i ~ 

MINISTER OF TEXTILES 
(SMT. SMRITI ZUBIN IRANI) 

(a) to (c): A statement is laid on the Table of the House. 
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STATEMENT REFERRED TO IN REPLY TO PARTS (a ) TO (c) OF THE LOK 
SABHA STARRED QUESTION NO. *384 TO BE ANSWERED ON 19.07.2019. 

(a) & (b): India is the second largest producer of silk in the world. The total 
raw silk production in the country increased by 10.5 2% (35,261 Metric 
Tonne(MT)) during 2018-19 over the previous year 2017-18 (31,906 MT). 
Among the four varieties of silk produced in 2018- 19, Mulberry accounts for 
71.50% (25,213 MT), Tasar 8.44% (2,977 MT), Eri 19.40% (6,839 MT) and 
Muga 0.66% (232 MT) of the provisional total raw silk production of 35,261 MT. 
The variety-wise raw silk production in the county during last three years is 
given below: 

(In Metric Tonne) 

Particulars 2016- 17 2017-18 2018-19 
(Provisional) 

Mulberry (Bivoltine) 5,266 5874 6911 
Mulberrv (Cross breed) 16,007 16192 18302 
Tasar 3,268 2988 2977 
Eri 5,637 6660 6839 
Muga 170 192 232 
Total 30,348 31906 35261 

(c): Central Silk Board (CSB), a statutory body under the Ministry of Textiles, 
Government of India is encouraging production and export of silk. To benefit 
farniers engaged in sericulture, CSB is implementing a restructured Central 
Sector Scheme "Silk Samagra", which mainly focuses on improving quality and 
productivity of domestic silk thereby reducing the country's dependence on 
imported· silk. Under the scheme, assistance is extended to sericulture 
stakeholders for the beneficiary oriented components like, raising of Kissan 
Nursery, Plantation with improved Mulberry varieties, Irrigation, Chawki 
Rearing Centres with incubation facility , construction of rearing houses, 
rearing equipment,_ door to door service agents for disinfection and input 
supply, support for Improved reeling units like Automatic Reeling units, multi-
end Reeling machines, Improved Twisting machines and support for post yarn 
facilities for quality Silk and fabric production. 

Under North East Region Textile Promotion Scheme (NERTPS), 38 
Sericulture projects are being implemented in all North East States in the 
identified potential districts under three broad categories viz., Integrated 
Sericulture Development Project (ISDP) and Intensive Bivoltine Sericulture 
Development Project (IBSDP) and Aspirational District. Objective of these 
projects is to establish sericulture as viable commercial activity in North East 
Region by creating necessary infrastructure and imparting skills to the locals 
for silkworm rearing and allied activities in the value chain. 



Steps taken to promote silk production and exports of silk: 

i. Production of Bivoltine Silk: Bivoltine silk is the high quality 
mulberry silk produced in India as an import substitute silk. 
Research and Development has been focused to evolve productive 
bivoltine hybrids and package of practices for production of high 
quality bivoltine silk in the country. 

ii. Strengthening the Research and Development system to improve 
the levels of cocoon production and productivity to develop 
improved mulberry/ host plant varieties, silkworm hybrids and 
technology packages. 

iii. Cold Storage facilities and Bivoltine grainages have been 
strengthened to produce, store and supply quality Bivoltine 
silkworm seed. 

iv. For production of 3A-4A grade raw Silk from the bivoltine 
cocoons, Automatic Reeling Machines (ARM)/Units have been 
established in the country. 

v. Central Silk Board and State Governments mobilize additional 
funds for sericulture development through convergence by 
availing the schemes such as Mahatma Gandhi National Rural 
Employment Guarantee Act (MGNREGA), Rashtriya Krishi Vikas 
Yojana (RKVY) etc., being implemented by various other Ministries 
of Government of India to create required infrastructure at 
stakeholder's level. 

vi. To make the domestic silk weaving market segment stronger and 
also Indian silk export sector highly competitive, basic customs 
duty of 10% and 20% is levied on raw silk and silk fabric import 
respectively. 

vii. Thrust provided on product development & diversification with 
focus on silk blends and popularizing Vanya silk products in the 
export business. 

viii. Steps have been taken to promote and establish "Indian Silk" as a 
brand in the global market through generic promotion & to 
promote Indian Silk with the "Silk Mark Tag" to create a Brand 
image of Indian Silk. 

***** 
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DR. G. RANJITH REDDY: Sericulture is very important as it covers small and 

marginal farmers. In Telangana, we have two Technical Service Centres,. one at 

Vikarabad and one at Chevella which is my parliamentary constituency. In my 

State, there are Government seed farms also in Qutubullapur, Moinabad, 

Peddemul and Maheshwaram which fall under my parliamentary constituency. 

Apart from this, the Chairman of the Silk Board has said that Telangana is 

the best suitable State for silk farming. You also know that the State of 

.· .. , 
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Telangana gives a lot of incentives for agriculture. Through you, Sir, I would like 

to know from the hon. Minister whether she can propose to come up with a unit of 

Central Silk Board in Ranga Reddy District of Telangana. 

SHRIMATI SMRITI ZUBIN IRANI: The Central Silk Board is a single unitary 

Board which services the entire country. If there is any proposal made from the 

State of Telangana, specially for helping farmers with regard to silk production, we 

will be more than happy to exend our services to them. I would like to tell the hon. 

Member through you that the Central Silk Board works with various States to do 

workshops. I will be more than happy to facilitate the State of Telangana in this 

regard. 
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Appendix-VIII 

MINUTES 

COMMITIEE ON GOVERNMENT ASSURANCES 
(2022-2023) 

(SEVENTEENTH LOK SABHA) 
FIRST SIDING 
(23.11.2022) 

The Committee sat from 1100 hours to 1230 hours in Committee Room ' C', Parliament 
House Annexe, New Delhi. 

PRESENT 

Shri Rajendra Agrawal Chairperson 

MEMBERS 

2. Shri Nihal Chand Chauan 
3. Shri Ramesh Chander Kaushik 
4. Shri Kaushlendra Kumar 
5. Shri Khagen Murmu 
6. Prof. Sougata Ray 
7. Shri Chandra Sekhar Sahu 

SECRETARIAT 

1. 
2. 
3. 
4. 

xxxxx 
xxxxx 

Shri J.M. Baisakh 
Dr. (Smt.) Sagarika Dash 
Shri M.C. Gupta 
Smt. Vineeta Sachdeva 

xxxxx 
xxxxx 

xxxxx 
xxxxx 

Joint Secretary 
Director 
Deputy Secretary 
Under Secretary 

xxxxx 
xxxxx 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them that the sitting has been convened to (i) consider 
Memorandum No.1 regarding working of the Committee on Government 
Assurances, Status of pending Assurances and to chalk out futu re programme of 
the Committee (ii) consider 20 Memoranda containing requests received from 
various Ministries/Departments for dropping of 25 pending Assurances; and (iii) 
take oral evidence of the representatives of the Ministry of Railways regarding 
pending Assurances. 



2. Thereafter, the Committee took up the 20 Memoranda (Memorandum 
Nos. 2 to 21) containing 25 Assurances for consideration for dropping or other-
wise of the relevant Assurances. After brief deliberation, the Committee autho-
rized the Hon'ble Chairperson to decide on Memoranda for dropping of the As-
surances. The Chairperson subsequently decided to drop 19 Assurances as per 
details given in Annexure-I* and to pursue the remaining 06 Assurances as per 
details given in Annexure-II for implementation by the Ministries/ Departments 
concerned. 

3. xxxxx xxxxx xxxxx xxxxx 
4. xxxxx xxxxx xxxxx xxxxx 
5. xxxxx xxxxx xxxxx xxxxx 
6. :xxx:xx xxxxx xxxxx xxxxx 
7. xxxxx xxxxx xxxxx xxxxx 
8. xxxxx xxxxx xxxxx xxxxx 
9. xxxxx xxxxx xxxxx x:xx:xx 

The Committee then adjourned. 

* Not relat ed to this Report . 
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Annexure-11 

COMMITTEE ON GOVERNMENT ASSURANCES (2022-2023) 

Statement Showing Assurances not dropped by the Committee on Government Assurances (2022-2023) at 
their sitting held on 23.11.2022 

I S. No. I Memo SQ/ USQ No. and Ministry/ I Subject Remarks 
No. date 

1. 3 USQ No. 3690 
dated 08.12.2016 

Department 

Ports, Shipping and 
Waterways 

I Container Business 

35 

The Committee note that the Assurance consists of 
2 parts viz. Development of Vizhinjam Port and 
New Major Port at Enayam in Tamil Nadu. Citing 
that about 18 working months are further required 
to complete the J>ending works of Vizhinjam Port 
and an alternate site for Enayam has been 
identified, the Ministry has requested the 
Committee to drop the Assurance. · The contention 
of the Ministry is untenable since there has already 
been an inordinate delay of more than 6 years in 
completion of the work at Vizhinjam Port. Further, 
though an alternate site at V.O. Chidambaranar 
Port has been identified as regards Enayam, no 
details of its development or setting up has been 
provided by the Ministry. The Committee feel that 
development and setting up of both these ports is 
imperative for increasing India's share in global 
container business since infrastructure projects are 
a prerequisite for increasing the capacity of ports 
and to bring t hem to international standards.

1 Moreover, once an Assurance is given it is the 
responsibility of the Ministry to bring it to its logical 
end. The Committee understands that such 
matters t ake time but the Ministry needs to devise 
ways and means to take appropriate action in the 





( 

-- · 
2. 4 USQ No. 2893 

dated 05.08.2021 

I- - - --
3. 8 USQ No. 1106 

dated 18.09.2020 

- -- - - --

- -- -
Ports, Shipping and 
Waterways 

- - -
Environment, Forest 
and Climate ChangJe 

National Port Grid 

Malabar Wildlife 
Sanctuary 

matter with alacrity for its proper and expeditious 
completion. The Committee, therefore, desire that 
the Ministry must pursue the matter vigorously to 
bring it to its logical end as soon as possible and 
fulfil the Assurance. 

--1-- -- -- -- -

The Ministry has informed that after deliberations 
on the matter of repealing the very old Indian Ports 
Act with contemporaneous, modern and dynamic 
legislation, the Ministry is going to repeal the 
Indian Ports Act, 1908 and working on a new 
Indian Ports Act- 2022. Thus, the Committee find 
that the Ministry has taken a decision in the matter 
and the Assurance has been fulfilled. The 
Committee desire that requisite Implementation 
Report be laid on t he Table of the House. 

The Ministry has requested to drop the Assurance 
.. on the ground that the Draft Notification of Malabar 

Wildlife Sanctuary has been expired on 31.07.2022 
and therefore no further action arise on the said 
notification. Thi~. is untenable as the Ministry itself 
should have tal<en the initiative to tackle the 
grievances of inhabitants living in the surrounding 
areas of Malabar sanctuary and issued a new 
notification after considering and studying all the 
complaints/remark on the earlier Notification. 
However, the Ministry is silent on the issue of final 
notification. The Committee desire that the 
Ministry pursue the matter earnestly to ensure 
peace and harmony for human settlements and 
safety of wild animals around the Malabar Wildlife I 
Sanctuary and fu lfil the Assurance at the earliest. 

--'---~--- - -~ - - - - - -- --

3( 
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4. 110 

-----+-
5. I 18 

USQ No. 3482 
dated 15.07.2019 

SQ No. 81 dated 
08.02.2017 

(Supplementary by 
Shri Ninong Ering, 

--· ~ ·-- -------

Finance (Department 
of Financial Services) 

IMA Jewellery Case The Committee note that the matter pertaining to 
the Assurance has been handed over to the Serious 
Fraud Investigation Office (SFIO). SFIO has 
informed that other law enforcement agencies are 
being actively pursued for obtaining 
documents/digital records and further necessary 
investigative process is continuing. The Ministry 
has requested for dropping of the Assurance citing 
that further analysis/ examination will be done on 
receipt of the said documents by SFIO from other 
law enforcement agencies. The Committee are of 
the view that an Assurance cannot be dropped 
merely on the grounds that the matter is being 
investigated by various law enforcement agencies 
and the time taken for its completion is not certain. 
Moreover, the matter is sensitive and as such the 
Assurance cannot be dropped before the matter is 
brought to its logical conclusion. The Ministry is 
required to furnish the details of the case, outcome 
of the SFIO investigation and action taken thereon 
along with the steps taken to prevent recurrence of 
such cases. The Committee, therefore, desire that 
the matter may be pursued vigorously till its logical 
conclusion. 

- -- -- -- D-igi-tal-T-ran-sa-cti-on-s 1 Th_e_C_o_m_ m- itt_ e_e- ca_n_n_o_t _accede to the request of th-e Communications 
(Department of 
Telecommunications) 

Ministry for dropping of the Assurance made on the 
ground that as t he scope of the Bharat Net project 
has been extended to all the inhabited villages, it 
will take more time for the completion of the 
project. The Committee feel that the contention of 

--------~---------~ - - - _.. - - - - -
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6. 

M.P) 

---+--
20 I SQ No. 384 I Textiles 

dated 19.07.2019 
(Supplementary by 
Shri Naranbhai 

J Kachhadiya, M.P.) 

- - -
the Ministry is untenable since an Assurance cannot 
be dropped merely on the ground that its 
implementation may take more time. Since Phase-
II of the Government's ambitious Bharat Net 
project is lagging way behind the schedule, the 
Committee are of the view that the matter is of 
national concern and crucial for ensuring 
accountability and good governance and as such 
should be brought to its logical conclusion. The 
Committee desire that the Ministry must pursue the 
matter vigorously and expedite the fulfilment of 
the Assurance. 

Status of Sericultur;-jThe Committee fee:I that in sum and substance the 
Assurance has been fulfilled. The Committee desire 
that the requisite Implementation Report be laid 
on the Table of thE! House detailing the steps taken 
for supporting/promoting the Eri culture business 
in Gujarat particularly Navsari. 

::i<6 



MINUTES 
COMMITTEE ON GOVERNMENT ASSURANCES 

(2022-2023) 
(SEVENTEENTH LOK SABHA) 

FOURTH SITTING 
(07.02.2023) 

Appendix - ll:' 

The Committee sat from 1500 hours to 1530 hours in Room No. 216 (Chamber 
of Chairperson), 'B' Block, Extension to Parliament House Annexe, New Delhi. 

PRESENT 

Shri Rajendra Agrawal - Chairperson 

Members 

2. Shri Nihal Chand Chauhan 
3. Shri Khagen Murmu 
4. Shri Ashok Mahadeorao Nete 
5. Shri Santosh Pandey 
6. Shri Chandra Sekhar Sahu 

Secretariat 

1. Shri J.M. Baisakh - Joint Secretary 
2. Dr. (Smt.) Sagarika Dash - Director 
3. Shri Mahesh Chand Gupta - Deputy Secretary 
4. Smt. Vineeta Sachdeva - Under Secretary 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them regarding the day's agenda. Thereafter, the 
Committee considered and adopted the following four (04) draft Reports without 
any amendments:-

(i) Draft Seventy-Ninth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Minority Affairs'; 

(ii) Draft Eightieth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Chemical and 
Fertilizers (Department of Pharmaceuticals)'; 

(iii) Draft Eighty-First Report (17th Lok Sabha) regarding 'Requests 
for Dropping of Assurances (Acceded to)'; and 



(iv) Draft Eighty-Second Report (17th Lok Sabha) regarding 
'Requests for Dropping of Assurances (Not Acceded to)'. 

2. The Committee authorized the Chairperson to present the Reports during 
the ongoing session. 

The Committee then adjourned. 


